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Wages for Casual Labour

902, SHRI BASUDEB ACHARYA:

Will the Minister of RAILWAYS be
pleased to state: .

(2) Whether Government are
aware that thousands of casual labou-
rers have been recruited recently for
various jobs but they are not being
paid wagesin full;

(b) if so, the reasons of such recru~
itment, Zone-wise; and

(c) the total amount of wages be-
ing paid to such recruited hands;
Zone-wise, month-wise details there-
of ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):

(a) Government have received no
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report that thousands of casual labour
recruited recently are not being paid
full wages as admissible to them.

{(b) Does not arise,

(¢) Information regarding wages
patd to casual labour zone-wise and
month-wise during 1981 7 being col-
lected and will be laid on the table of
the Sabpa.

Ban on Appointwment of Casual
Labourers

903. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS
be pleased to state: '

(a) wh therthe Railways imposed
a ban on 8th June, 1979 on the
appointment of casual labourers
except in emergency caused by flood
or accident;

(b) if so, whether the said ban s
strictly adhered to; and

(c) if not, reasons thereof and re-
medial steps taken therefor ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to
(c). According to snstructions issued
subsequent to the letter dated
18th June 1979 there is no ban as
such on engagement of casual labour
but it has been laid down that re-
cruitment of fresh casual labour should
be resorted to only with the prior
personal approval of the General
Manager.





